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BEFORE THE HON'BLE NATIONAL GREEN TRIBUN

wESTERN ZONE BENCH, AT I9II^''.,ii,.(fr:rr:
ORIGINAL APPLICATION NO. 7012022 ,\ti['i

IN THE MATTER OF:

, CHANDAN SURYAKANT

KHORIUVEKAR

VERSI]S

GOA COASTAL ZONE MANAGEMENT

AUTHORITY AND ORS.

...APPLICANT

...RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 1,

GOA COASTAL ZONE MANAGEMENT AUTHORITY

I, DR GEETA S, NAGVENKAR, major in age being the Member Secretary of the

Goa Coastil Zone Management Authority, having my office at 4th Floor, Dempo

Towers, Patto, Panaji, Goa, do hereby affirm and state as under:

t. I say that I am the Member Secretary of the Respondent No.l Goa

Coastal Zone Management Authority and have taken charge from

22.12.2022,1am as such competent to affirm the present Affidavit.

The above-captioned Application has been filed challenging certain

construction being carried out on Survey No. 21112-A, Village -
Mandrem, Taluka - Pemem, District - North Goa, Goa by the

Respondent Nos. 4 to 6. The answering Respondent received a

complaint dated 14.07.2022 from the Applicant inter alia alleging

violation of the Coastal Regulation Zone Notification, 20ll

[hereinafter referred to as the CRZ Notification for the sake of brevity

and convenience] in the CP.Z area of the aforementioned Survey No.

21112-A. .?
{
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4.

J. The answering Respondent has already filed a short Affidavit.in-Reply

before this Hon'ble Tribunal and the contents of the same may kindly

be read as part and parcel of the present Application. The conten

therein .are not being reproduced here for the sake of brevity

convenience.

This Hon'ble Tribunal in

record as follows -
"The learned counsel for respondent No.1 - GCZMA orally stated

that against Satyam Thalcral, stop order has been issued but its

copy has not been submitted before us. ThereJbre, it is directed

that the same shall be placed on record before this Tribunal

forthwith;'

It is humbly submitted that the aforementioned statement was

inadvertently made due to a gap of communication with the instructing

officer of the answering Respondent. Upon verification of the records,

it was found that no stop work order has been issued. However, the

answering Respondent is cognizantof the issue.

Pursuant to the directions of this Hon'ble Tribunal, Mr. Satyam

Thakral has been impleaded as the Respondent No. 7. As already

stated in the answering Respondent's Affidavifin-Reply, the

complaint dated 14.07.2022 filed by the Applicant against the

Respondent Nos. 4 to 7 is pending consideration before the answering

Respondent.

OBJECTIONS TO I.A. NO.2O2I2O22

7.By its order dated 23.12.2022, this Hon'ble Tribunal was pleased to

grant opportunity to the answering Respondent to file its objections to

its order dated 18.11.2022 was pleased

5.

6.
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the I.A. No.20212022 filed by the Applicant. The aforesaid IA seeks a

direction to the answering Respondent to bring on record the purported

photographs clicked by the Expert Member on his mobile phone

during the site inspection carried out on 27 'A8'2022'

As per the instructions received form the Expert Member, no. photos

were clicked by him. Moreover, there is no reference to any

photographs in the site inspection report dated 30.08'2022' As such,

the answering Respondent is not in a position to produce any photos as

sought by the Applicant. However, if this Hon'ble Tribunal so directs,

the concerned offrcer may be asked to visit the site and click

photogfaphs so as to bring them on record to indicate the status of the

construction at the site as of today.

RELEVANT DOCUMENTS

9. FurtherTnore, the answering Respondent wishes to bring the following

documents on record to assist this Hon'ble Tribunal:-

(i) Permission dated A9.A6.2021 granted by the GCZMA to the

Respondent No. 4 IWs Lucky Realtech Pvt. Ltd. along with the

site plan.

A true copy of the permission dated 09.06.2021 granted to the

Respondent No. 4 along with the site plan is annexed and is

marked as ANNEXURE R-1.

(ii) Permission dated A9.06.2021 granted by the GCZMA to the

Respondent Nos. 5 and 6, Mr. Pankaj chopra and Mrs. Goldy

chopra (proprietors of Maargit Beach Resort) respectively,

along with the site Plan.
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A true copy of the permission dated 09.06.2a21 granted to the

Respondent Nos. 5 and 6 along with the site plan is annexed and

is marked as ANNEXURE R-2.

(iii) Permission dated 09.0G.2021 granted by the GCZ}/.A to the

Respondent No. 7, Mr. Satyam Thakral, along with the site plan.

A true copy of the permission dated 09.a6.2021 granted to the

Respondent No. 7 along with the site plan is annexed and is
marked as ANNEXURE R-3.

(iv) Relevant extract of the Minutes of the 326th Meeting dated

27 .10.2022 of the GCZMA.

A true copy of the relevant extract of the Minutes of the 326ttt

Meeting dated 27.10.2022 is annexed and is marked as

ANNEXURE R-4.

(") corrigendum dated 18.11.2022 to the Minures of the 326,rt

Meeting of the GCZMA.

A true copy of the corrigendum dated 1g.11.2022 to the

Minutes of the 3261h Meeting of the GCZMA is hnnexed and is

marked as ANNEXURE R-5.

(vi) common Show cause Notice dated lg/1012022 issued by the

GCZMA to the Respondent No. 4 to 7.

A true copy of the show cause notice dated lglr0l2022 is

annexed and is marked as ANNEXURE R-6.

l0.Therefore, it is humbly prayed that that

be rejected.

. irj

the IA. 202/2022 may kindly
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1 1.That, the statements made by me in this affidavit are true and correct to

the best of my knowledge and belief, no part of it is false and nothing

material has been concealed therefrom.

MEMBERSECRETARY

i @A COASTAL ZONE MNAGEMENT AT THORIYI

,i PAI|AI-GoA ',

VERTFICATION

I, DR GEETA S. NAGVENKAR, major in age, Occupation: Member

Secretary, Goa Coastal Zane Management Authority, having my office

at 4th Floor, Dempo Towers, Patto, Panaji, Goa, the above-named

deponent, do hereby state on oath that the statements made by me in the

above affidavit are true and correct to the best of my knowledge,

information and belief. No part of it is false and nothing material has

been concealed there from.

Place: Panaji Goa

Date: 05.01 .2023

NOTARIAL NOTARIAL

flxecuteri i:ef'one mo
At irh;,*iint Tiswadi - Goa
lde *.:. l'.i o. .."-g.Ll.gl.l.f.,o..?.9. --
I aie d : ... :.lf.l. h.x'-*...,,--.

rilr**
vesefrada d.P'P'B Gracias

,,:.i,*;;;'[t ttot.tY o oa state

napbNuxr

NOTARIAL
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Page 1 of 84 
 

MINUTES OF 326th MEETING OF THE GOA COASTAL ZONE 

MANAGEMENT AUTHORITY (GCZMA) HELD ON 27/10/2022 at 03.30 PM. IN 

THE CONFERENCE HALL, FOURTH FLOOR, DEMPO TOWER, PATTO-

PANAJI-GOA.  

 

The 326th Meeting of the Goa Coastal Zone Management Authority (GCZMA) was held 

under the Chairmanship of the Secretary (Environment), on 27/10/2022 at 3.30 p.m.in the 

Conference Hall, Fourth Floor, Dempo Tower, Patto-Panaji-Goa. 

 

The following members were present for the meeting on 27/10/2022.  

•        Secretary (Environment) / Chairman (GCZMA). 

• Representative on behalf of Director, Department of Tourism Panaji, Goa. 

• Representative on behalf of Principal Chief Engineer, PWD, Panaji, Goa. 

• Representative on Behalf of Director, Directorate of Panchayat.  

• Representative on behalf of Chief Engineer, WRD, Porvorim, Goa 

• Shri. Flaviano Miranda, Expert Member (GCZMA).   

• Shri. Shrirang Jambhale, Expert Member (GCZMA).  

• Shri Savio J.F.Correia Expert Member (GCZMA) 

• Member Secretary (GCZMA). 

At the outset the Chairman (GCZMA) appreciated the work carries out by all the Expert 

Members (GCZMA) as the term of this Authority is coming to end on 31st October 2022. 

Shri. Flaviano Miranda, Shri. Shrirang Jambhale, Shri Savio J.F.Correia Shri. Sujeet 

Kumaar Dongre, Shri. Mahesh Patil. Expert Members had given maximum time and 

helped he authority in discharging their functions from time to time which had resulted 

into speedy disposal of cases. 

 

Case No.1.1 

To decide on complaint Ramesh Bipul Mazumdar, resident of Calangute pertaining 

to the illegal construction of a structure at the sea shore of the Anjuna Beach 

Augusta D’Souza. 

Background: A complaint letter dated 22/08/2022 and inwarded in the office eof the 

GCZMA on the 24/08/2022 from Ramesh Bipul Mazumdar, resident of Flat No T-1, 

Braganza Building, Naika Vaddo, Next to Calangute Market, Calangute, Bardez Goa; 

pertaining to the illegal construction of a structure at the sea shore of the Anjuna Beach 

opposite to Shore Bar and Restauramt at Anjuna being erected by one Augusta D’Souza. 

 

The Authority through its Field Surveyor of GCZMA and the Head Constable 

attached to Anjuna Police Station conducted a Site Inspection on the 04/10/2022 and 

05/10/2022.  

ANNEXURE R-4
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The Complainant Mr Ramesh Bipul Mazumdar approached the Hon’ble High in 

Writ Petition  2148 of 2022(f) and vide order dated 04/10/2022 directed the Authority to 

report compliance and further directed to produce photographs showing the status of the 

constructions at site. 

Proceeding: None appeared. 

Decision: The Member Secretary informed the Authority that the offending structure is 

removed /demolished as per the directions of Hon’ble High Court vide order dated in WP 

2148 of 2022 as such nothing remains in the present proceedings and hence the 

proceedings stands closed. 

 

Case No.1.2 

To decide on complaint from Mr. Chandan Suryakant Khorjuvekar, Anjuna 

Bardez Goa  against  Mr. Pankaj Chopra, and Sayam Thakral, through  M/s 

Maargrit Beach Resort Goa Ashwem Beach  and Lucky Real Tech Pvt Ltd., 

Ashwem Beach  through Lalit Arora with regards to  Illegal construction in the 

property bearing Sy No. 211/2-A of  Ashwem, Mandrem, Pernem, Goa.  

 

Background: The Office of the Goa Coastal Zone Management Authority is in receipt of 

a complaint letter dated 14/07/2022 from Mr. Chandan Suryakant Khorjuvekar, R/o H. 

No 98/9, Bandirwaddo, Anjuna Bardez Goa  against  M/s Lucky Real Tech Pvt Ltd 

through Lalit Arora M/s Maargrit Beach Resort Goa Ashwem Beach through Pankaj 

Chopra and Sayam Thakral, with regards to  Illegal construction in the property bearing 

Sy No. 211/2-A of  Ashwem, Mandrem Village, Pernem Goa.  

 On receipt of complaints, the Engineers and Expert Member attached to the  office  did 

the  site  inspection.  

Proceeding: Advocate appeared on behalf of Complainant and filed written submissions 

on site inspection report submitted by Expert Member (GCZMA). Ld advocate present on 

behalf of Lucky Real Tech submitted that he has not done any violation, further he stated 

that he submitted before Hon’ble NGT that there is no violation and Hon’ble NGT has 

discharged the proceedings against him. None appeared for Maargrit Beach Resort and 

Satyam Thakral. 

Decision: The Authority after hearing both the parties decided to drop the proceedings 

with respect to Lucky Real Tech Pvt Ltd through Lalit Arora as per the order passed by 

NGT and to continue the proceedings on other parties issue fresh notices on Mr. Satyam 

Thakral and Pankaj Chopra for M/s Maargit Beach Resort the matter is posted on 

24/11/2022 at 3.30 pm. 
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Office of the GCZMA, 
Panaji - Goa. 

Dated: /8/11/2022 

CORRIDENDUM/ADDENDUM 

READ MINUTES OF 326th MEETING OF THE GOA COASTAL ZONE 
MANAGEMENT AUTHORITY (GCZMA) HELD ON 27/10/2022 at 03.30 PM. 
IN THE CONFERENCE HALL, FOURTH FLOOR, DEMPo TOWER, 
PATTO-PANAJI-GOA. 

In case No. 1.2 on page no.2 of 84 in the decision part, the first two lines and the word 

NGT on third line stands deleted by substituted by words "The authority after hearing 
the both parties and after perusing the joint site inspection decided to drop the 

proceedings in respect of M/s Lucky Real Tech Pvt Ltd" 

Rest contents of the minutes of 326h meeting dated 27/10/2022 remains the same. 

Chafrman Member Secretary 
(GCZMA) (GCZMA) 

ANNEXURE R-5647
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department ofEnvironment and climate change tlGovt. of Goa)

4ft floor, Dempo Towers, patto, panaji-Goa

Ref.No.GCZMAIN ELLe-Grnpw Dated: l8ll0l202}

SHOW CAUSE NOTICE ISSUED UNDER SECTION 5 OF THE
ENVIROITMENT (PROTECTIOIg ACT, 1986, READ WTTH RULE 4 OF
TTIE ENVIRONMENT (PROTECTIOTD RULES, 1986.

WIIEREAS, the Goa Coastal Zone Management Authority (hereinafter
referred to as 'the GCZIvIA' in short) has been constituted by the Ministry of
Environment & Forests (MoEF), Government of India pursuant to ttre directions of
the Hon'ble Supreme Court of India to deal, inter alia, with violation of the Costal
Regulation Zone (CRZ) Notification 20ll and implementation of the CpJ,
Notification.

AIYD WHEREAS, the Oflice of the Goa Coastal Zone Managemenr
Authority is in receipt of a complaint letter dated 14/0712022 from Mr. chandan
suryakant Khorjuvekar, R/o H. No 9g/9, Bandirwaddo, Anjuna Bardez Goa
against Mr. Pankaj chopra, Lucky Real Tech h/t Ltd., and sayam Thakral, c/o
Maargrit Beach Resort Goa Ashwem Beach with regards to Illegal construction

construction mentioned below in the property bearing sy No. zlllz-A of
Ashwem, Mandrem Village, pernem Goa.

Copies of the complaints dated 810612022 is enclosed herewith as Annexure
rA'colly.

AND WIIEREAS, on receipt of complaints, the Engineers and Expert
Member attached to the office did the site inspection. The copy of the site

inspection is enclosed herewith as oB, colly

That upon close perusal of the said report the following alleged gross

illegal construction resulting violation of CRZ Notification 201I is noticed:

crna.goa.gov.in

Name of the
Party/alleged
violator
IWs Lucky

Realtech hrt.

Ltd.

(construction

a) Cottage
Blocks - l8
b) Restaurant

-01
c) Reception
Block - 01

The project
proponent

exceecled the
approval

Within
CPZ
Limits

ANNEXURE R-6
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in progress) the GCnvIA
and

construction
is

Maargit

Beach Resort

(construction

complete and

resort

operational)

a)Cottage blocks

-24
b) Restaurant
01
c) Reception
block - 02
d) Wooden
platform
e) Concrete storm
water drain
f) Swimming
Pool
g)Laterite
masonary
Compound Wall
h) Structure
next to the
reception having
two molded
polyethylene
water tanks.
i) Illegally
erected 20 RCC
coloumn

The project
has approval
of the
GCZMA.
However,
structtues d)
to h) are
unauthorised
and
recommended

for l

demolition.

Satyam

Thakral

(constuction

is progress)

a)Cottage Blocks

-15
b)Restaurant - 01

c) Swimming
Pool
d)RCC platform
e)Structure on
eastern side

0 RCC under
ground watertank

The project
has approval
of the
GCZMA.
However,
Structures c)
to 0 are
unauthorised
and
recommended

for
demolition.

AND WHEREAS|, the alleged construction/ activity appears to be

prior approval of GCZW\ as required under cRZ Notification, 201l.

without any

2.

3.

AltD WIIEREA.S, all proposed 'construction / re-construction / development /
repair' and other permissible activities between 100 mts. from the River, and 500 mts of
the Sea require the prior approval of the GCZMA under the CRZ Notification, 2011.

649



(,\

N'

NOW THEREI:ORE, in exercise of the powers conferred by section 5 of the

Environment (protection) Act, 1986 read \ryith sub-rule (3) (a) of rule 4 of the

Environment (Protectio,n) Rules, 1986, read with power vested with the GCZIT4A vide

order s.o. 3975 (E) dated 3lllol2olg issued by the Ministry of Environment & Forests'

Government of India, tlhe GCZMA, hereby directs you to SHOW CAUSE as to why the

APPRoVALGRANIIEDToYoUsHotILDNoTBEWITI{DRAWI\anda
direption to demolish the stuctures and to restore the land to its original condition should

not be issued to You.

FLRTHER TAKID NOTE THAT, you are required to file your reply alongwith

cornpliance report and constructior/reconstruction/repair licence/approvals, if any, issued

by the concemed Aurthorities including GCZMA along with approved plan, as also

doouments to show the title to the office of the G1ZMA, having its Office at 4th Floor,

Dempo Towers Pafio, JPanaji- Goa on or before 2711012022.

Fgrttrer you directed to remain present for the personal hearing or depute your

duly authorized representative with alt the documents, approved site plans and other

related documents if arry in support of your case/ stucture before the Authority, 4ft floor,

Dempo Towers patto, panaji- Goa Please ot 27ll0l2022 at 3.30pm onwards take note

that if you fail to submit your reply lappear along with the required documents, the

GCZIvIA will come to the conclusion that you have no justification to carry out activities

as above stated and the Authority shall proceed to issue final directions to you in this

regard without any lirther notice which inter alia includes order of demolition of

structures, disconnection of water / power supply etc.

,rv'tr"
Rbdkar)

Member Secretary (GCZMA)

To,

l. tWS Lucky Realtech Pvt. Ltd., through Its Managing Director, Reg. Office: H.No.

145, Ground Floor, Pocket-22, Sector-24, Rohini, New Dellhi - 110085.

2. Mr. Pankaj Chopra, C/o Maargit Beach Resort, Sy. No. 2lll2-A, Village

Mandrem, Pernem Taluka, North Goa District, Goa - 403718.

3. Mrs. Goldy Chopra, C/o Maargit Beach Resort, Sy. No. 2lll2-A, Village

Mandrem, Pentem Taluka, North Goa District, Goa - 403i'18.

4. Mr. Satyam Thalral, Sy. No. 2lll2-A, Village Mandrem, Pernem Taluka, North

Goa District, Cloa - 403718
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5. The Talathi, Village Panchayat of Mandrem to Serve Copy ol' Show cause

Notice of Mr. Pankaj Chopr4 Mrs. Goldy Chopra, and Mr.

submit compliancr: report of service.

s

Thakral and

Copy to:

1. The Collector & District Magistrate (North), Oflice of the Collector

(North), Panaji -Goa. ..fo, information and necessary action.

2. The Dy.Collector & S.D.O of Pernem having oflice at Pernem Bardez -
Goa. ...for inform,ation and necessary action.

4.The Secretaly, Village Panchayat of Mandrem Pernem ....for making sure

the parties No 2 trtrParl<aj Chopra; Mrs. Goldy Chopra and Mr. Satyam Thalrral

are served the Show Cause Notice by the Talathi and file a compliance report.

5. Mr. Chandan Suryakant Khorjuvekar, resident of Hourse No. 98/9, Bandir

waddo, Anjuna Bardez Goa.
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1/5/23, 6:57 PM Gmail - OA No. 70/2022 [Chandan Khorjuvekar v. GCZMA and Ors.] - Service of Additional Affidavit including objections to IA 2…

https://mail.google.com/mail/u/2/?ik=fff148cbd2&view=pt&search=all&permmsgid=msg-a%3Ar-3460788687744357760&simpl=msg-a%3Ar-34607… 1/1

Abhay Anturkar <anturkarandassociates@gmail.com>

OA No. 70/2022 [Chandan Khorjuvekar v. GCZMA and Ors.] - Service of Additional
Affidavit including objections to IA 202/2022
Abhay Anturkar <anturkarandassociates@gmail.com> 5 January 2023 at 18:57
To: aagneysail@gmail.com, nadkarnigauravvardhan@gmail.com, gaureshmalik6@gmail.com,
gm@maargitbeachresortgoa.com, Maargitbeachresortgoa@gmail.com

Dear Sir, 

Please find attached the Additional Affidavit being filed on behalf of the Respondent No. 1 GCZMA in the above-
captioned case. 

Regards,
--

Abhay Anturkar

Advocate

Supreme Court of  India

New Delhi: 

LGF, E - 1, Jangpura Extn.,        
        New Delhi 110 014.

+91 9923354883

Mumbai:

93, Engineer's
Premises. Mumbai Samachar
Marg, Fort, Mumbai 400
023.

(022) 22626433

Pune:

Shree Radheya Apartments.
44, United Western Society.
Karve Nagar,
Pune 411 052

(020) 25412503

Additional Affidavit_GCZMA.pdf
16448K
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